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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE 
BENCH AT CHENNAI 

 

ORGINAL APPLICATION  NO.   21  OF 2022 
 

IN THE MATTER OF: 

 
Green Society, Costal Corridor  

Redg No. 116/2021, C/o. Sri Dhanvi Weigh Bridge  

Chintavaram Village, Chillakur Mandal  

SPSR Nellore District, Represented by its Secretary  

Bandla Muni Shankar, S/o. Nagaraju.  

Ph: 9502313335  

Email: greensocietynlr@gmail.com.                     ……            Applicant 

 

                                              Vs- 

1. The Ministry of Environment, Forest and Climate Change  

Indira Paryavaran Bhawan Jorbagh Road  

New Delhi - 110 003  

Represented by its Director  

Ph No. 011-24695132, Email: mefcc@gov.in and 8 others     ….Respondents  

 

 

 

COUNTER AFFIDAVIT FILED BY THE 3RD RESPONDENT 

 

DATE-13-03-2022 

                                    

 

 
 

 

 

 
 

 

 
 

 

 
 

 

 
 

 

 

 
 

 

                                    M/s MADHURI DONTI REDDY 
ADVOCATE 

STANDING COUNSEL FOR GOVERNMENT OF ANDHRA PRADESH  
A.P. POLLUTION CONTROL BOARD 
T.T.D. SUPREME COURT OF INDIA 

#26, S2, Royal Castle, Gill Nagar Extension, Choolaimedu, Chennai – 600 094. 
                Mobile: 98407 98460 / 63831 21322, Email: reddymadhuri09@gmail.com 

COUNSEL FOR 3rd  RESPONDENT 

mailto:mefcc@gov.in
mailto:reddymadhuri09@gmail.com


1-5

6-25

26-28
29-30

31-34
35



1



2



3



4



5



6



7



8



9



10



11



12



13



14



15



16



17



18



19



20



21



22



23



24



25



305 GI/2021 (1) 

रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 

  

 

 

xxxGIDHxxx 

xxxGIDExxx 

असाधारण  
EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  
PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 

पयाावरण, वन और िलवाय ुपररवतान मतं्रालय 

अजधसचूना 

नई ददल्ली, 18 िनवरी, 2021 

का.आ. 221(अ).— कें द्रीय सरकार, तत्कालीन पयाावरण और वन मंत्रालय में, पयाावरण (संरक्षण) अजधजनयम, 

1986 की धारा 3 की उप-धारा (1) और उप-धारा (2) के खंड (v) के अधीन अपनी िजियों के प्रयोग करत ेहुए, पयाावरण 
समाघात जनधाारण अजधसूचना, 2006 (जिसे इसके बाद उि अजधसूचना कहा गया ह)ै संख्या का. आ. 1533 (अ), तारीख 
14 जसतंबर, 2006 द्वारा प्रकाजित दकया िा चुका ह,ै उि अजधसूचना की अनुसूची में सभी संबंजधत सूचीबद्ध नई 
पररयोिनाओं या दियाकलापों के जलए उनके जवस्ट्तार और आधुजनकीकरण और/या उत्पाद जमश्रण में पररवतान दकया िा 
सकता ह ैयथाजस्ट्थजत, भूजम को अजभप्राप्त करन ेके जसवाय, पररयोिना प्रबंधन द्वारा दकसी भी संजनमााण काया या भूजम को 
तैयार करने से पूवा संबंजधत जवजनयामक प्राजधकरण से पूवा पयाावरणीय अनापजि अपेजक्षत होगी ।  

और कोरोना वायरस (कोजवड-19) के प्रकोप को देखत े हुए और तत्पश्चात इसके जनयतं्रण के जलए घोजित 
लॉकडाउन (कुल या आंजिक) ने , क्षेत्र में पररयोिनाओं या दियाकलापों के कायाान्वयन को प्रभाजवत दकया ह।ै पयाावरण 
और वन िलवायु पररवतान मंत्रालय उि अजधसूचना में अनजु्ञात अजधकतम अवजध से परे पूवा पयाावरणीय अनापजियों की 
जवजधमान्यता के जवस्ट्तार के जलए अनुरोधों की संख्या प्राजप्त में है, क्योंदक कोजवड 19 महामारी अभी तक समाप्त नहीं हुई ह।ै 
मामले की उि मंत्रालय में समीक्षा की गई ह ैऔर चचता इस तथ्य को ध्यान में रखत ेहुए ह ैदक लॉकडाउन (कुल या आंजिक) 
के कारण, क्षेत्र में दियाकलापों को िारी रखना करिन हो सकता ह।ै 

   

स.ं    201] नई ददल्ली, सोमवार, िनवरी 18, 2021/पौि 28, 1942  

No.  201] NEW DELHI, MONDAY, JANUARY 18, 2021/PAUSHA 28, 1942  

सी.जी.-डी.एल.-अ.-18012021-224513
CG-DL-E-18012021-224513
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अत: अब, कें द्रीय सरकार,  पयाावरण (संरक्षण) जनयम, 1986 के जनयम 5 के (4) खंड के साथ परित पयाावरण 
(संरक्षण) अजधजनयम, 1986 (1986 का 29) की धारा 3 की उप-धारा (1) की उप-धारा (2) के  खंड (v) द्वारा प्रदि 
िजियों का प्रयोग करते हुए, लोक जहत में उि जनयमों के जनयम 5 के उप-जनयम (3) के खंड (क) के अधीन नोरिस की 
अपेक्षा अजभमुजि के पश्चात भारत के रािपत्र असाधारण, भाग- II, खंड 3, उपखंड (II), में प्रकाजित, भारत सरकार की 
तत्कालीन पयाावरण और वन मंत्रालय अजधसूचना का.आ.1533 (अ), तारीख 14 जसतंबर, 2006, में जनम्नजलजखत और 
संिोधन करती ह,ै  अथाात:् - 

उि अजधसूचना में,  

(i) उप िीिा II “चरण (2)_जवस्ट्तारण”, के अधीन परैा 7 के उप पैरा 7(i) में, खंड (viii) के पश्चात जनम्नजलजखत खंड 
अंत:स्ट्थाजपत दकया िाएगा अथाात्: - 

“(ix) उपरोि में अंतर्ववष्ट दकसी बात के होते हुए, 1 अप्रैल 2020 से 31 माचा 2021 की अवजध में कोरोना वायरस 
(कोजवड-19) के प्रकोप को देखते हुए और तत्पश्चात इसके जनयंत्रण के जलए घोजित लॉकडाउन (कुल या आंजिक) 
की दजृष्ट में इस अजधसूचना के उपबंधो के अधीन मंिूर संदभा की ितों की जवजधमान्यता की अवजध की गणना के 
प्रयोिन के जलए जवचार नहीं दकया िाएगा ,तथाजप उि संदभा की ितों के संबंध में इस अवजध के दौरान 
अपनाए गए सभी दियाकलाप जवजधमान्य समझे िाएंग े।”; 

(ii) पैरा 9 क के स्ट्थान पर, जनम्नजलजखत पैरा रखा िाएगा, अथाात् : - 

"9 क. इस अजधसूचना में अतंर्ववष्ट दकसी बात के होत ेहुए, 1 अप्रैल 2020 से 31 माचा 2021की अवजध में कोरोना 
वायरस (कोजवड-19) के प्रकोप को देखते हुए और तत्पश्चात इसके जनयंत्रण के जलए घोजित लॉकडाउन (कुल या आंजिक) 
की दजृष्ट में इस अजधसूचना के उपबंधो के अधीन मंिूर पूवा पयाावरणीय अनापजि की जवजधमान्यताकी अवजध की गणना के 
प्रयोिन के जलए जवचार नहीं दकया िाएगा ,तथाजप उि पयाावरणीय अनापजि के संबंध में इस अवजध के दौरान अपनाए 
गए सभी दियाकलाप जवजधमान्य समझ ेिाएंगे ।”; 

                                                [फा. सं. 22-25/2020-आईए.III]                       

गीता मेनन, संयुि सजचव  

रिप्पण : मलू अजधसूचना भारत के रािपत्र, असाधारण, भाग II, खंड 3, उप-खंड (ii) संख्या का.आ. 1533 (अ), तारीख    
14 जसतंबर, 2006 द्वारा प्रकाजित की गई थी और अजधसूचना अजधसूचना संख्या का.आ. 4254 (अ),तारीख 

27 नवंबर, 2020 द्वारा अंजतम बार संिोधन दकया गया था। 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 18th January, 2021 

S.O. 221(E).—Whereas, the Central Government in the erstwhile Ministry of Environment and Forests, in 

exercise of its powers by sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) 

Act, 1986 has published the Environment Impact Assessment Notification, 2006 (hereinafter referred to as the said 

notification) vide number S.O.1533(E), dated the 14
th

 September, 2006, making the requirement of prior 

environmental clearance from the concerned regulatory authority mandatory for all new projects or activities listed in 

the Schedule to the said notification, their expansion and modernisation and/or change in product mix, as the case may 

be, before any construction work or preparation of land by the project management except for securing the land;  

And whereas, in view of the outbreak of Corona Virus (COVID-19) and subsequent lockdowns (total or 

partial) declared for its control, implementation of projects or activities in the field has been affected. Ministry of 
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Environment, Forest and Climate Change is in receipt of number of requests for extension of the validity of prior 

environmental clearances beyond the maximum period allowed in the said notification, as the COVID-19 pandemic 

has not yet come to an end. The matter has been examined in the said Ministry and the concern is genuine keeping in 

view the fact that due to lockdowns (total or partial), continuation of activities in the field has been difficult. 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause 

(a) of sub-rule (3) of rule 5 of the said rules in public interest, hereby makes the following further amendments in the 

notification of Government of India, in the erstwhile Ministry of Environment and Forests, number S.O. 1533 (E), 

dated the 14
th

 September, 2006, published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (II), 

namely:- 

In the said notification, - 

(i) in paragraph 7, in sub-paragraph 7(i), under sub-heading II. ―Stage (2) – Scoping‖, after clause (viii), the 
following clause shall be inserted, namely:- 

“(ix). Notwithstanding anything contained above, the period from the 1st
 April, 2020 to the 31

st
 March, 

2021 shall not be considered for the purpose of calculation of the period of validity of Terms of Reference granted 

under the provisions of this notification in view of outbreak of Corona Virus (COVID-19) and subsequent 

lockdowns (total or partial) declared for its control, however, all activities undertaken during this period in 

respect of the said Terms of Reference shall be treated as valid.”; 

(ii) for paragraph 9A, the following paragraph shall be substituted namely:- 

“9A. Notwithstanding anything contained in this notification, the period from the 1
st
 April, 2020 to the 

31
st
 March, 2021 shall not be considered for the purpose of calculation of the period of validity of Prior 

Environmental Clearances granted under the provisions of this notification in view of outbreak of Corona Virus 

(COVID-19) and subsequent lockdowns (total or partial) declared for its control, however, all activities undertaken 

during this period in respect of the Environmental Clearance granted shall be treated as valid.”.  

 [F.No.22-25/2020-IA.III] 

GEETA MENON, Joint Secy. 

  

Note:  The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section  

(ii) vide number S.O. 1533 (E), dated the 14
th

 September, 2006 and was last amended vide the notification 

number S.O. 4254(E), dated the 27
th

 November, 2020. 
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State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh

Ministry of      Environment, Forests & Climate Change  
Government of India

D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, 
Chalamavari Street, Kasturibaipet, Vijayawada-520010

 
REGD.POST WITH ACK.DUE

 
Order No. SEIAA/AP/E.G.-84/2013-167.79 & 164.70                        26/10/2021
 
Sub:

 
SEIAA,  A.P.  -  4.67  Ha  Silica  Sand  Mine  of  M/s.  Andhra  Pradesh  Mineral
Development  Corporation  Limited.,  Sy  No.  612P,  613P,  615P,  616P,  617P  of
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District – Extension of
validity of  Environmental Clearance – Issued - Reg.
 

Ref: 1. Order No. SEIAA/AP/NLR/MIN/04/2020/1813-215, dt. 08.07.2020. 
2. Proponent letter dt. 13.09.2021. 

            

I. The SEIAA, AP had issued Environmental Clearance vide reference 1st cited for the
Silica Sand Mine – 186800 TPA  in the name of  M/s. Andhra Pradesh Mineral
Development Corporation Limited at Sy No. 612P, 613P, 615P,  616P, 617P of
Thamminapatnam Village, Chillakur Mandal, SPSR Nellore District. 

II. The proponent vide reference 2nd cited requested the SEIAA to extend the validity
period of EC order upto 21.10.2021 with production capacity of Silica Sand Mine –
186800 TPA. 

III.Accordingly,  the request of the proponent was examined by the State level  Expert
Appraisal Committee (SEAC) in its meetings held on 30.09.2021.  Earlier the SEIAA
was  issued  Environmental  Clearance  from  vide  Order  No.
SEIAA/AP/NLR/MIN/04/2020/1813-215, dated 08.07.2020 Silica Sand Mine in the
name  of  M/s.  Andhra  Pradesh  Mineral  Development  Corporation  Limited  with  a
production capacity of for 186800 TPA over an extent of 4.67 Ha in Sy No.612P,
613P, 615P, 616P, 617P Thamminapatnam village, Chillakur Mandal, SPSR Nellore
District, Andhra Pradesh for a period of one (1) year i.e., up to 07.07.2021. However,
They haven’t achieved the targeted production from this mine as per approved mining
plan.  They  have  submitted  Form-I,  due  to  the  outbreak  of  COVID-19  pandemic
lockdowns  (total  or  partial).  As  per  MoEF&CC  Notification  S.O.  221(E),  Dated
18.01.2021 vide ref (3) “Notwithstanding any thing contained in this notification, the
period from 1st April, 2020 to the 31st March 2021 shall not be considered for the
proposed of calculation of the period of validity of Prior Environmental clearances
granted under the provision of this notification in view of outbreak of Corona virus
(COVID-19)  and  subsequent  lockdowns  (total  or  partial)  declared  for  its  control.
However, all activities undertaken during this period in respect of the Environment
Clearance granted shall  be treated as valid”.  They have requested for extension of
validity  of  Environmental  Clearance.  The  Committee  after  examining  the  project
proposals, presentations, MoEF&CC’ Notifications & OMs and detailed deliberations,
recommended  for  issue  of  Extension  of  Environmental  Clearance  valid  up  to
31.03.2022. 

IV.The State Level Environment Impact Assessment Authority (SEIAA), in its meeting

File No.APPCB-11033/106/2021-TEC-EC-APPCB 31



held  on  11.10.2021  examined  the  proposal  and  the  recommended  for  issue  of
Extension of Environmental Clearance valid up to 31.03.2022. 

V. The SEIAA, A.P, is hereby extended the validity period of the EC order issued vide
Order No. SEIAA/AP/NLR/MIN/04/2020/1813-215, dt. 08.07.2020 up to 31.03.2022. 

 
VI. All other information mentioned and conditions stipulated in the EC order issued vide
reference 1st cited remain the same.

 
 
   

MEMBER SECRETARY,  MEMBER, CHAIRMAN,
SEIAA, A.P.  SEIAA, A.P. SEIAA, A.P.

 
                                                                            Special Secretary To Govt

To
 
M/s. Andhra Pradesh Mineral Development Corporation Limited,
Mr. M .Madhusudhan Reddy,
The vice Chairman and managing Director,
D.No 294/1D, 100 Feet Road of Tadigadapa to Enikendu 
Kanur, Vijayawada, Krishna District-521137,A.P.
Ph :- 9491035727.
 
Copy to:
 

1. Prof. V.S.R.K. Prasad, Chairman, SEAC, A.P. for kind information. 
2. The Member Secretary, APPCB for kind information. 
3. The EE, RO: Nellore, APPCB for information. 
4. The Regional Officer, MoEF&CC, GOI Vijayawada for kind information. 
5. The Secretary, MoEF&CC, GOI New Delhi for kind information. 
6. Monitoring cell, MoEF&CC, GOI, New Delhi for kind information. 
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State Level Environment Impact Assessment Authority (SEIAA)
Andhra Pradesh

Ministry of      Environment, Forests & Climate Change  
Government of India

D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, 
Chalamavari Street, Kasturibaipet, Vijayawada-520010

 
REGD.POST WITH ACK.DUE

 
Order No. SEIAA/AP/E.G.-84/2013-167.80 & 164.71                26/10/2021
 
Sub:

 
SEIAA,  A.P.  -  4.98  Ha  Silica  Sand  Mine  of  M/s.  Andhra  Pradesh  Mineral
Development  Corporation  Limited.,  Sy  No.  589  &  594/P  of  Thamminapatnam
Village,  Chillakur  Mandal,  SPSR  Nellore  District  –  Extension  of  validity  of
 Environmental Clearance – Issued - Reg.
 

Ref: 1. Order No. SEIAA/AP/NLR/MIN/05/2020/1853-193, dt. 08.07.2020. 
2. Proponent letter dt. 13.09.2021. 

            

I. The SEIAA, AP had issued Environmental Clearance vide reference 1st cited for the
Silica Sand Mine – 197688 TPA  in the name of  M/s. Andhra Pradesh Mineral
Development Corporation Limited at Sy No. 589 & 594/P of Thamminapatnam
Village, Chillakur Mandal, SPSR Nellore District. 

II. The proponent vide reference 2nd cited requested the SEIAA to extend the validity
period of EC order upto 14.09.2021 with production capacity of Silica Sand Mine –
197688 TPA. 

III.Accordingly,  the request of the proponent was examined by the State level  Expert
Appraisal Committee (SEAC) in its meetings held on 30.09.2021. Earlier the SEIAA
was  issued  Environmental  Clearance  from  vide  Order  No.
SEIAA/AP/NLR/MIN/05/2020/1853-193, dated 08.07.2020 Silica Sand Mine in the
name  of  M/s.  Andhra  Pradesh  Mineral  Development  Corporation  Limited  with  a
production capacity of for 197688 TPA over an extent of 4.98 Ha in Sy No.589 &
594/P Thamminapatnam village,  Chillakur  Mandal,  SPSR Nellore  District,  Andhra
Pradesh for a period of one (1) year i.e., up to 07.07.2021. However, They haven’t
achieved the targeted production from this mine as per approved mining plan. They
have submitted Form-I, due to the outbreak of COVID-19 pandemic lockdowns (total
or partial). As per MoEF&CC Notification S.O. 221(E), Dated 18.01.2021 vide ref (3)
“Notwithstanding any thing contained in this notification, the period from 1st April,
2020 to the 31st March 2021 shall not be considered for the proposed of calculation of
the period of validity of Prior Environmental clearances granted under the provision of
this  notification  in  view of  outbreak of  Corona virus  (COVID-19) and subsequent
lockdowns (total or partial) declared for its control. However, all activities undertaken
during this period in respect of the Environment Clearance granted shall be treated as
valid”. They have requested for extension of validity of Environmental Clearance. The
Committee  after  examining  the  project  proposals,  presentations,  MoEF&CC’
Notifications  &  OMs  and  detailed  deliberations,  recommended  for   issue  of
Extension of Environmental Clearance valid up to 31.03.2022. 

IV.The State Level Environment Impact Assessment Authority (SEIAA), in its meeting
held  on  11.10.2021  examined  the  proposal  and  the  recommended  for   issue  of

File No.APPCB-11033/106/2021-TEC-EC-APPCB 33



Extension of Environmental Clearance valid up to 31.03.2022. 
V. The SEIAA, A.P, is hereby extended the validity period of the EC order issued vide

Order  No.  SEIAA/AP/NLR/MIN/05/2020/1853-193,  dated  08.07.2020  up  to
31.03.2022. 

 
VI. All other information mentioned and conditions stipulated in the EC order issued
 vide reference 1st cited remain the same.

 
MEMBER SECRETARY,      MEMBER, CHAIRMAN,
      SEIAA, A.P.      SEIAA, A.P. SEIAA, A.P.
 
                                                                           Special Secretary To Govt

To
 
M/s. Andhra Pradesh Mineral Development Corporation Limited,
Mr. M. Madhusudhan Reddy,
The vice Chairman and managing Director,
D.No 294/1D, 100 Feet Road of Tadigadapa to Enikendu 
Kanur, Vijayawada, Krishna District-521137,A.P.
Ph :- 9491035727.
 
Copy to:
 

1. Prof. V.S.R.K. Prasad, Chairman, SEAC, A.P. for kind information. 
2. The Member Secretary, APPCB for kind information. 
3. The EE, RO: Nellore, APPCB for information. 
4. The Regional Officer, MoEF&CC, GOI Vijayawada for kind information. 
5. The Secretary, MoEF&CC, GOI New Delhi for kind information. 
6. Monitoring cell, MoEF&CC, GOI, New Delhi for kind information. 
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GOVERNMENT OF ANDHRA PRADESH 
ABSTRACT 

 
EFS&T Department – Notify the A.P. Pollution Control Board, Vijayawada as the 
Monitoring Agency to monitor compliance with the terms and conditions of 
Environmental and CRZ Clearance (s) granted by the SEIAA and DEIAA - 
Notification - Orders - Issued. 

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (SEC.I) DEPARTMENT 

 G.O.MS.No. 120                                                       Dated: 01-11-2018.        
                      Read the following.  

From the Addl.PCCF (Central), MoEF&CC, GoI, Regional Office (South Eastern 
Zone), Chennai, Lr.F.No.DP/12.1/2016-17/ROSEZ/Mon.SEIAA & DEIAA/1458, Dt. 
12.09.2017. 

&&& 

ORDER:  

 The following notification shall be published in an Extraordinary issue of the 
Andhra Pradesh Gazette; Dated.01.11.2018. 

NOTIFICATION 

 In pursuance of the Ministry of Environment, Forests & Climate Change, 
Letter F.No.DP/12.1/2016-17/ROSEZ/Mon.SEIAA & DEIAA/1458, Dt. 12.09.2017, 
the Governor of Andhra Pradesh hereby notify the Andhra Pradesh Pollution Control 
Board, Vijayawada as the Monitoring Agency to monitor compliance with the terms 
and conditions of Environmental and CRZ Clearance (s) granted by the State level 
Environment Impact Assessment Authority  and District level Environment Impact 
Assessment Authority  of Andhra Pradesh, with immediate effect.  

2.      The Member Secretary, Andhra Pradesh Pollution Control Board shall take 
further necessary action in the matter accordingly. 

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH) 

                  G. ANANTHA RAMU 
PRINCIPAL SECRETARY TO GOVERNMENT 

 
To 
The Member Secretary, A.P. Pollution Control Board, Vijayawada 
The Member Secretary, SEIAA, O/o Andhra Pradesh Pollution Control Board 
All District Magistrate & Collectors in the State 
Copy to: 
The PS to  Minister for EFS&T 
The PS to Principal Secretary, EFS&T  
The Law (G) Department  
The MoEFS&CC, Regional Office (South Eastern Zone), 
  1st & 2nd Floor, HEPC Building No. 34, 
  Cathedral Garden Road, Nungam Bakkam, Chennai. 
 

//FORWARDED:: BY ORDER// 

SECTION OFFICER 
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